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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 3rd March, 2022

No. 4-HLA of 2022/13/4315.— The Haryana Repealing Bill, 2022, is hereby published
for general information under proviso to Rule 128 of the Rules of Procedure and Conduct of
Businessin the Haryana L egidlative Assembly:—

Bill No. 4-HLA of 2022
THE HARYANA REPEALING BILL, 2022
A
BILL
to repeal certain enactments.

Be it enacted by the Legislature of the State of Haryana in the Seventy-third Y ear of the
Republic of India as follows.—
1. This Act may be called the Haryana Repealing Act, 2022.

2. The enactments specified in the Schedul e are hereby repeal ed:

Provided that any claim of the refugee which is pending or which may arise after
passing of this Act, shall not be affected and shall continue to be governed by the
concerned law.

3. The repeal by this Act of any enactment shall not affect any other enactment in which the
repeal ed enactment has been applied, incorporated or referred to;

and this Act shall not affect the validity, invalidity, effect or consequences of anything
already done or suffered, or any right, title, obligation or liability already acquired, accrued or
incurred, or any remedy or proceeding in respect thereof, or any release or discharge of or from
any debt, penalty, obligation, liability, claim or demand, or any indemnity aready granted, or the
proof of any past act or thing;

nor shall this Act affect any principle or rule of law, or established jurisdiction, form or
course of pleading, practice or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the same respectively may have been in
any manner affirmed or recognised or derived by, in or from any enactment hereby repealed;

nor shall the repeal by this Act of any enactment revive or restore any jurisdiction, office,
custom, liability, right, title, privilege, restriction, exemption, usage, practice, procedure or other
meatter or thing not now existing or in force.
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SCHEDULE
Repeals
(see section 2)

Serial Name of the Act Act Number and Y ear

Number
1 2 3
1 The Haryana Riverain Boundaries Act, 1899. Punjab Act 1 of 1899
2. The Colonization of Government Lands (Haryana) Act, 1912. Punjab Act 5 of 1912
3. The Haryana District Boards (Tax Validating) Act, 1927. Punjab Act 11 of 1927
4. The Haryana Relief of Indebtedness Act, 1934. Punjab Act VII of 1934
5. The Haryana Copying Fees Act, 1936. Punjab Act 5 of 1936
6. The Haryana Restitution of Mortgaged Lands Act, 1938 Punjab Act 4 of 1938
7. The Haryana Jagirs Act, 1941 Punjab Act V of 1941
8. The Haryana Local Authorities (Restriction of Functions) Act, 1947 East Punjab Act 9 of 1947
9. The Haryana Extension of Limitation Act, 1947 East Punjab Act XVI of 1947
10. The Haryana Refugees Rehabilitation (Loan and Grant) Act, 1948 East Punjab Act 2 of 1948
11 The Haryana Refugees (Registration of Claims) Act, 1948 East Punjab Act 8 of 1948
12. The Haryana Refugees Registration of Land Claims Act, 1948 East Punjab Act XI1 of 1948
13. The Haryana Refugees Rehabilitation (Buildings and Building Sites) East Punjab Act 42 of 1948
Act, 1948
14. The Haryana Refugees Rehabilitation (House Building Loans) East Punjab Act 43 of 1948
Act, 1948

15. The Haryana District Boards (Tax Validating) Act, 1955 Punjab Act 27 of 1955
16. The Haryana Land Revenue (Special Assessments) Act, 1955 Punjab Act 6 of 1956
17. The Ambala District Board Tax Validating Act, 1956 Punjab Act 21 of 1956
18. The Haryana Resumption of Jagirs Act, 1957 Punjab Act 39 of 1957
19. The Haryana Land Revenue Special Assessment (Exemption) Act, 1962 | Punjab Act 7 of 1962
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STATEMENT OF OBJECTS AND REASONS

The repeal of enactments which have ceased to be in force or have become obsolete or the retention whereof
as separate, independent and distinct Acts is unnecessary, then, such enactments are to be repealed. These enactments
in reality have lost its meaning but are till shown on the Statute-Books. These laws have become irrelevant and
dysfunctional.

The Haryana Statute Review Committee under the Chairmanship of Mr. Justice Igbal Singh (Retd.)
congtituted by State Government submitted its report in which it has been recommended to repeal various Act. These
Actsalso figuresin that list.

Hence, the proposed The Haryana Repealing Bill 2022.

DUSHYANT CHAUTALA,
Deputy Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 3rd March, 2022. Secretary.
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YR RS & fogaRd a9 § sRamn g fAuravsa grr f=faRad wu & I8
sfafafag a —
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IRES3
(@1 &vT 2)
Y srffea &1 9 SrfSfea wvem dor a9
T
2 3

RO T T e ifdfE, 1899

1899 T TolTg NS4 1

2, WHR Y Sufaee (8Rarm) s, 1912 1912 BT GoId AIH 5

3. RIS 9 (@R fafdmr=aaeon) srfafam, 1927 1927 BT GoTg rff=raH 11|

4 BRI HoTaR] ST T4, 1934 1934 BT Uad 1fAfTH VII

5. BRATOT ffTUesRor B AT, 1936 1936 T USTd ATAFRA 5

6. BRATO Ferfdhd A TR A, 1938 1938 T UolTd IfTAFIH 4

7. BRATOT SIRTR S7fefram, 1941 1941 1 USITg s V

8. ERATOT I WifaRvT (Ge—dw) affrm, 1047 1947 &1 di UoTe ATAFRH 9
0. BT gk faRaRer rferferm, 1947 1947 &1 gdT USTd ARFRE XVI
10. BRI eRomedl gFaRT (il JoT aT) AR, 1948 1948 T Ydi ol AR 2
11. BRI wRoMeft (qraT UoiiaRoT) SrfeifIA, 1948 1948 BT YdI Ui I+ 8
12. BRATO TRoMeeT [ qrar USiieRor AfAIH, 1948 1948 &1 gdT U IrfafraH Xl
13. BRATO IRVMeAT g9l (Wa= T Ha+ eie) AfafaH, 1948 1948 T YAl YSTd ITAIH 42
14, BRI IRl g9aie (T8 i skon) s, 1948 1948 BT YAl USTd ITIH 43
15. RIS 9€ (@R fafdmrgaRon) srfafyas, 1955 1955 BT GoTd AfRfaH 27

16. R <o (faery ferivon) «ifdfram, 1955 1956 BT GoTd ARTIH 6

17. JrTer fTetr a1 @R faftrAT=exor sifafaH, 1956 1956 T USTTd AfAFRIH 21

18. BRATOM SIFTRT BT YAdgor STfefraH, 1957 1957 T USiTd JAfAfTIH 39

19. BRATON Y—Tora IRy iR (ge) ifafaH, 1962 1962 &1 USTg JMfAFRM 7
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Il U9 SR $T faavor

T ARTTAl BT FRET S AL BT g9 B MU § AT Iy 81 Y 8 AT NPT e, WA AR
faftre sfafrml & wu # uftaRer sFraws 2 W ffedl &1 frea fear Sier g1 3 sifafeaw araa |
3T @1ef Wl g § olf R o1 i am—geda # fwn 9 & | A i ewrfie ik 9eR 81 g 2
3N I SaaTa (g (AaTge) &1 segedr § IS0 ARGR gRT Ifed sRamn |y |iien afifa 9 s
Rurd aeqa @ Rrad R sl @1 iR o @) oggir @ 18 71 3 fRfm o s9 g # wfid
21 o gRaTo AR AR 2022 vRaTfad 2|

EUGECISII
IU GEgH, BRATOT |
UG : 3MRo ®o HIgd,
el 3 A/, 2022. |qrq |

9509—H.V.S—H.G.P. PKl.



